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IEA/ORDER

Per Arun Khodpia, AM :

The appeal under consideration is filed by the assessee directed
against the order of Id. CIT(E), Bhopal, dated 05.09.2022, whereby he has
rejected the registration application of the assessee under 80G of the
Income-tax Act, 1961.

2. When the case was called upon, none appeared on behalf the
assessee. However, learned counsel for the assessee filed an application
on 04.07.2023, wherein, he has submitted that, on being so advised, the
assessee wants to withdraw the appeal.

4, We have perused the application for withdrawal of the appeal. In

the application, the assessee has requested for withdrawal of the present
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appeal. In view of above, the appeal of the assessee is dismissed as
withdrawn.
5. In the result, the appeal of the assessee is dismissed.

Order pronounced in the open court on 17/07/ 2023.
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